OpPEN cuurT
CENTHAL AMINISTRATLvE FilBUNAL, ALLAHABAL BENGH
AkbalaBAl
Allahabad : Lated this 3]st day . of March, 1999
Uriginal Application No,977 of 1995
G dstrict : Kanpur
QURAM 2.

Hont' phle W g

Murli Ram

5/ 0 Jaldhari iiam,

w/o f,No, 116/360,

Mdila, Rawatpur, Gon, Kanpur Mager,

Ticket No,335, ©.P, Laghu, Shasira Nirmani,
Kanpur Nagar,

(sir ON Mighra,/Sri wk srivastava, Advocates)

ik o whpplicant

versus
B Union of ingia throu%h
ltg Secretary, Ministry of Lefence,
New .elhi,
g Chairman, Urdngnce Factory,

Calcutta, west Bengal,

Laghu shastra Nirmani, Kafpur Nagar,
Ihraugh its General Manager,

(Sri Ashoi Mohiley, Advocgale)

. Aesponc.ents

B BER (O

By Hon'hle Mr. G itamakrishnan A,

Heard.learned counsel for the parties, This
app],ication has been filed by the applican't with a
prayer for al teration of the recorded aate of pirth
in the record of ther:espondent. Ihe applicsnt's case
is that at the time of his appointment he submitted
his High school and Junior High schools Lertificates
wherein his date of birth has been recoraed 10-5-1943.
For the first time he came to know in 1992 that his
date of pirth has been recorded as 31P1-1941..His prayer
is for the alteration of his date of birth as per the

High School Certificate gRzxs photoc opy of which has




There shall be no orger as to costs,

w2
been annexed by him as Annexure.3 to the VA. Bothc the
Counsel agree that this UA ¢an be disposed of by a
direction to the respongent nc,2 to digpose of thle
representation which woul g be submitteg by’the apglicagnt
within four weeks from today, 1f swch g repgresentation
is received by the respongent no,», respongent no,2 isdirected
~to dispose of the same by a delailed order in accordance

Ltwo
with,the 1aw within o months thereafter,

9. Inis VA is disposed of with the aboye directions,
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